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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 113 of 2008. 

DATE OF DECISION:23 -06 -2008 

Shr! Pradip Kumar Paul 
............................................................................... Applicant/s 

Mr M. Chanda. 
................................................................. Advocate for the 

Applicant/s 

-Versus - 

Union of India & Ors. 
.............................................................................. Respondent/s 

Mrs M. Das, Addl. C.G.S.C. 
........................................................................... Advocate for the 

Respondent/s 

CORAM 

THE HON'BLE MR MANORANJAN MORANTY, VICE CHAIRMAN 

Whether reporters of local newspapers may be allowed to see 
the judgment ? 	 Yes/No 

Whether to be referred to the Reporter or not ? 	Yes/No 

Whether their Lordships wish to see the fair copy of the 
judgment ? 	 Yes/No. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 113/2008. 

Date of Order : This the 23rd Day of June, 2008. 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

Shri Pradip Kumar Paul, 
S/o Late Paresh Chandra Paul, 
Divisional Accountant, 
O/o the Executive Engineer, 
Resource Division, 
Panchamukh, P.O. Agartala, 
West Tripura-799003. 

By Advocate Mr M. Chanda. 

,Versus ,  

......... Applicant 

Union of India 
through the Comptroller & Auditor General of India, 
10 Bahadur Shah Zafar Marg, New Delhi-110002. 

The -Accountant General (A&E) 
Arunachal, Meghalaya, Mizoram at 
Shillong- 79300 1. 

The State of Arunachal Pradesh. I 
represented by the Secretary to the 
Government of Arunachal Pradesh, 
Department of Power, Itanagar - 791111. 

The Chief Engineer, I & FCD 
Government of Arunachal Pradesh, 
Itanagar — 791 111. 

The Executive Engineer, 
Resource Division, 
Panchamukh, P.O. Agartala, 
West Tripura-799003. 	 ...... Respondents 

By Mrs M. Das, Addl. C.G.S.0 
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ORD ER (ORAD 

MANORANJAN  MOHANTY  (V.Q 

Heard Mr M.Chanda, learned counsel appearing for the 

applicant and Mrs M.Das, learned AddI.Standing Counsel appearing 

for the Respondents and perused the materials placed on record. 

The Applicant is continuing as a Divisional Accountant in 

the State of Tripura being stationed at. Agartala. By the impugned 

order under Annexure-3 dated 30.05.2008 theApplicant has been asked 

to go on transfer as Divisional Accountant in the office of the Executive 

Engineer of Bomdila Civil Division (Power) in the State of Arunachal 

Pradesh. Present Original Application is directed against this transfer 

order under Annexure-3 dated 30.05.2008. 

Previously, he was repatriated., from the post of Divisional 

Accountant.by the authorities of Tripura State. That was without the 

authority from the Accountant General. Said action of the authorities of 

Tripura State was subject. matter of challenge before this Tribunal in 

O.A. 112/2007. For the reasons of an interim order'dated 08.05.2007 of 

this Tribunal (rendered in O.A.11212007) the _kpplicant was allowed to 

continue in the State of Tripura. While disposing of the said 

O.A.112/2.007 (along with several other cases) liberty was given to the 

Accountant General to regularize the matter by giving appropriate 

posting to the Applicant in the State of Arunachal Pradesh. Pursuant 

to the same, the present impugned order (under Annexure-3 dated 

30.05.2008) has been passed. 77~t 



sight of the fact that the order dated 30.05.2008, issued during the mid 

academic session, is going to affect the child of the Applicant; who is 

prosecuting ICSE course (being a student of 10tkl class) in a school at, t!P 	 %!0 

Agartala/Tripura. It is reported that final examination of ICSE lWh 

class course shall commence during March/April 2009 and that there 

are no school at. Bomdila (Arunachal Pradesh); where education under 

ICSE course are being imparted. 

That apart, it has been pleaded kv Mr Chand, learned 

counsel appearing for the Applicant, that there are seven posts of 

Divisional Accountants lying vacant at Tripura/Agartala.; as against 

which the Applicant can be accommodated even till completion of +2 

classes of the son of the Applicant and that, (because of dearth of 

personnel to man the posts of Divisional Accountants in the State of 

Tripura) Wobody has been posted in the post sought to be vacated (in 

Agartala/Tripura) by the -Applicant. 

Mr Chanda, learned counsel appearing for the Applicant 

has pointed out that it may take a considerable time for AG and State 

Government of Arunachal Pradesh to complete the recruitment process 

(of recruitment of Divisional Accountant) for various Engineering 

Divisions of Arunachal Pradesh (whether made directly or by 

deputation) and that, therefore, the -Applicant may be allowed to 

continue at Agartala/Tripura without being disturbed now. 

4. 	On the other hand, Mrs M. Das, learned Addl. Standing 

n Counsel for (-'xoNrt. of India (to whom a copy of the prese : t Original 



-Application has already been supplied) argued that the A.G harL no 

proposal to disturb the Applicant now from Agartala/Tripura,; but for 

the reason of the observation of this Tribunal (made in it's order dated 

08.05.2007 rendered in O.A. 112/2007) the Applicant has been asked to 

face the present transfer from Agartalafl'ripura to Bomdfla/A.P. 

5. In the above view of the matter and in all fairness of the 

things, the Respondents should allow the Applicant to continue to serve 

as Divisional Accountant at Agartala/Tripura at least till end of 

April,2009; for Applicant's son is going to appear in final (ICSE) School 

Examination during March/April, 2009. 

With the direction to the. Respondents tA) keep the transfer 

order (under Annexure-3 dated 30.05.2008) suspended and to allow the 

Applicant to remain at Agartala/Tripura at least till 30.04.200% this 

Original Application is hereby disposed of While disposing of this case, 

liberty is hereby granted to the Applicant and Respondents to approach 

this Tribunal for modification of this disposal order. 

(MANORANJAN MOI-LA-NTY) 
VICE CHAIRMAN 

1)pgH 
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ENCHIE CEN'YR-AL AI)iN!INIS'I'RA'I'IVLt-- i~RI-BuIN".IL 

GUNVAILY14 BENCH: GUWAIIA'H 

(AnApplication under Section 19 of the Administrative Tribunals Act, 1985) 

O.A. No. I f 3  i22008 

Shri Pradip Kumar Paul. 

Union of India & Ors. 

LISTOFDATES ~,V~D  S-YNOPSIS OFTHEWPLICATION 

i98-L. 	Applicant was initialiv appointed to the post of U.D.0 in the office 
the Ch'=f P.,  rMgmeer, RWD, Itandgar uiid-er Lhe 	of Arunachal 

9 	 a 	A tim 	)iV1 16,0
11 1 
 - 19 - 9- A pphumt was selected and, ppointed for the 3 Y.. 	eas E 

AC-Coum.txnt OM de,- tation. basis undeT the Res -..d-.1t NTO. 2, and I_ 	- - - 	r10-  I ~ 

presently working -in the office of the Exelcutive Engineer, Resource. 
-N_ 	E1.1- Pla-11,  mukh ., Agaftala, T-m-ura. 

o8j.j; . ?O(I~, Applicant approached this Hor~ble Tribunal through O.A. No. 
Pint 

	

V.aV.;1g 	diffe.Cv,.c-n uiplcyn thir- -resp i-fini de:Pits 	allolv.F bfin 
in the present place of posting till -process of absorption in the cadre 
of tant bx,- 	(-'OV t .  : 	of Arunacheill Pradesh -1.5 
completed and also prayed for a direction restraining the 

p;-.;-..d1—..ts passing aT-iy -;-,de:r of TI-1-1-triation. The Hfm,'ble 
Tribunal while issining notice upon the respondents at the 
adridssi-.. stage passed an inte= ar-der of status i' ~5.  Ci 7 

	

Y 	 -quoon-8_ 
'  (A_ nnexurt-

11. 04. 2008- Hor~ble Tribunal Tvdde judg9ment and order dated 1 11,04.08 inO.A. 
N.a. -11 2/2)007 obseT-Ved that since the qpii ,_nt has be 
bv  the authorities of the State of Tripura, apparently without leave 
from the AcCOU,  fn~ f n- -.-a-i l"Central G'o-vt. org zd6on. Butin the ,5ani 
peculiar circu-mstances, the Accountant General need post 'him as 
dRdfinslt  a vacant po-st of 	A-ccountant ~m Aruna-chall F 
Pradesh -until he is repatriated from his deputation. 

(Annex~re- 2) 

30 200 Zi- Accountant General (A&E), Shillong issued im-pugned oTdCT date-4  
310.05-W trunnsferring the apphcaut from Aga.-ta-la. to the office of Ohe 
Executive .1,"ngincer, Bomclifla G-M Di rision (Power 'a 111 a, i n 11 	, ), Bomd 
Lhe SL- te of Avian- -  Prades wit immediia ef hal ~ --h ith 	te , f--ct 

(Annexure- 3) 

19.06.20*018- Applicant received the impugned order dated 30.05.08 on 19,06.08. 

'It is stated that only son of the applicant is studying in Class 
X, HoLly Cross Schoul, A-ZAUL-Ifa under t1he 11CSE Boa~-d and his faiial. 1 	5- 
examdnation is scheduled to be held in the month of March, 2009, In 



Centrai j.~Li rn j j ,.jstra*v* Tvi' ;.1unal 1~ 

such a situation it would be very much diffiku- -ft - -on the part of the 
--artt  f-.-. 	-I-. r- 	11--C: ;' 	-.. a t f6i 	cril-Ical -'v;- Ppli 	J— -1 sh .-- 	 .Ct%dre at .7 	. U-5 -..0 	) ~ ~ 

Bomdilia, AT, pursuant to the impugned order dated 30.05.08. 
Moreover, it will lilk-ellyr to cause irre arable loss and injur-,.,  Of 

	

P 	I 
smooth continuation Of education of his only son, who is going to 

~~ +h~ C~= 	rtatio- U. 	MQ~ f of .114arch, 2009. It is - U.- --I 	L1,- 4- 	-L! 
also relevant to mention here that there isno School under the lCSE 
Board in Boindilla in the. state of Arunachal l"radesh, 

it is relevant to men' tion here that no one, is posted in. the 

	

-,711 -C- Of P;-,Sti-- 	offiCe of the Fxe(-ubv ~- Rngi -ql-er'  
NesOurce Division, Panchamuk-ft, Agartala till filing of this original 
el-p ikation. Morea-VeY, in addition. to the post of U)ihrision-f Fr- 

L 	 A Accounta -nt available at Resource PA,.-'-sion, Pancharnuk-h Agartala 
the-re 	a- ,  ailabilitj Of 

	

9, 	a-ti-,culafly in the Dn-.'.1J-..&  
Water and 5anitation Division- lL another post available at 'Nater 

	

M, 	Q Or. --.11--e - 11, PWLD 	-Dbld-i No. V, Agartala, as -- -uch the.-- is 
no difficulty on the part Of respondent No. 2' to accommodate the 
applic-ant 	co-mpassli-anate 9-rou -nd in any Of th.- 	di-j- ,  1110-19 M., 
and around Agartala. 

He:-nc--e diis; CIriginal Applic-dii-on. 

PRAYERS 
L 	-n'ble Tribunal be pleased to direct the respondents for x 	That the Ho 

modificaVion oftlie impugned transfer order bearing -E.0. No. DA Cell/4 

dated 30,05-2008  (ATmCXXUTe- 3), for accommodating the applicant 'in 0 th - 

existing vacant post in the office of the Executive Kesource 

DiVisliOn. Panchamukb, Agartala or in any- vacant post of Divisional 

A Accountant in and around Agartala since the transfer order has been 

issued auxing 41- - in- 	academic session, 

	

th- . iddle of the 	I 

C 	A tho app-licati;ot'., ost -, 	- 

.1 Any other relid(s) to, whi h the applicant is entitled as deemed fit and ~Lc 
pT01-e-  by-  thf,  T-Torn'bil- THhunal. 

'nterim order Prayed for. 

f~-ring pendencv Ot' this application, the applicant prays for following 
4-rj + 	-r,-. ~e  

'That 't-be HoOble Tribunal be pleased to stay operation of the impugned 

tiranster order bearing E.O. No. DA Cel]1/4 dated 30.05.2,008 (Annexwe- 3) 

till disposal of the Original Application, 

Y,  tvwjoll 
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IN THE CENTRAL ADMINISTRATIVE 4BUN X 

GUWAHATI BENCH: GUWAHATI 

(AnApplication under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 

Shri Pradip Kumar Paul. 

-Versus - 

Union of India & Others. 

0. A. No. M3  /2008 

Applicant. 

Respondents. 

LNQEX 

I 	SL NO. I 	Annexure 11 	Particular-, Page. No. 	I 

 Application  1-9 

 Verification -1 

013. Copy of interini order dated 0' — I 

04. 2 Conv of iudornent and 	ordt-r date-.d I.? 	I 	V 
111.04.08. 1 	1~ — 

05. 3 Copy of hnptigned transfer order dated -q 	0 
30.05.21008. 

06. 4 1  Copy 0.1,  Lhe Wrnuer' SLILIenier"L. 
0"11 . 5 Copy  registration certificate. 

Filed by 

A_41_~ 
Date 1._ P5. OOo-08 
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IN THE CENTRAL ADN41NISTR-ATWE TRIBUNAL 

GUWAIIATIBENIC.111: GUYVAIIAT'i 

kAn Application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A No. fl-5 	/20(X 

BETWEEN: 

Shri Pradip Kumar Paul 

S/o Late Paresh Chandra Paul, 
Divisional Accountant 
O/o The Executive Engineer, 
ReSGUT.re TNiqkion 
Panchamukh, P.0- Agartala, 
West Tripura- 799003. 

TribUnal 

..... Applicant 

-AND- 

Union of India, 
ThTouv 	.- Comptrolh-r &- A-uditoT GeneTal of findia, ,h th 
10 Bahadur Shah Zafar Marg, New DeRii- 110002. 

The Accountant Gerterai (A&E) 
Arunachal Pradesh, Meghalaya,M.izoram etc. 
Shillong- 7793001. 

The State of Arunachal Pradesh, 
Represented by the Secretary to the 
Government of Arunachal Pradesh, 
Department of Power, Itanagar- 791111. 

The Chief Engineer, I & FCD 
Governunent of Arunachal Pradesh, 
Itanagar- 791111. 

The Executive Engineer, 
Resource Division 

Panchamukh, P.0- Agartala, 
West Tripura-  799003. 

Respondents. 

DErAILS OF  THE APPLICATION 

L 	Particulars of order(s) against which this Application is made: 

T  1his application is made against the unpugned order of transfer and 

posting bearing E.O. No. DA Cell/4 dated 30.05.2008 (Annexure- 3), 

/ ) 	*1 	 1i) ~' " P yvw~ 



~TM -T~Fn 
lstr~lldye'Ttibu na 

whereby the applicant is sought to be posted on deputa'tion basis in the 

office of the Executive Engineer, Bomdilla Civil Division (Power), 

Bomdilla, Arunachal Pradesh with immediate effect from the office of the 

Executive Engineer, Resource Division, Panchamukh, Agartala, Tripura 

and also praying for a direction upon the respondents to accommodate 

the applicant in the existing vacant post or in an around Agartala due to 

smooth continuation of education of the son of applicant. 

Turisdiction of the Tribunal. 

The applicant declares that the subject matter of this application is well 

wqU-dn the jurisdiction of this Hor(ble Tribunal. 

T 

The applicant further declares that this application is filed within the 

limitation prescribed under Section-21 of the Administrative Tribunals 

Act, 1985. 

Facts of the case. 

4.1 
	

The applicant is a citizen of India and as such he is entitled to all the rights 

and privileges granted by the constitution of India. The applicant is 

presently working as Divisional Accountant under the administrative 

control of the respondent No. 2 on deputation basis and he is now posted 

in Office of the Executive Engineer in the Resource Division, Agartala, 

PanchamuW AgarLda, Tripura. 

4.2 That the applicant was initially appointed to the post of U.D.0 in the year 

1984 in the office of the Chief Engineer, RWD, Itanagar under the 

Government of Arunachal Pradesh. However, the Rural Works 

Department was bifurcated by the Government of Arunachal Pradesh 

following a policy decision and created two separate independent 

departments, that is, Public Health Engineering Department (in short 

PHED) and Irrigation and Flood Control Department (in short IFCD) after 

bifurcation. The applicant is placed in the Irrigation and Flood Control 

Department of the State of Arunachal Pradesh, Therefore, IFCD is the 

parent department of the present applicant. 
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4.3 That the applicant is presently working as Divi~ional A~couhMnUhvthe 

office of the Executive Engineer, Resource Division, Agartala in the district 

of West Tripura on deputation basis. In this connection it may be stated 

that the applicant in pursuant to a requisition sent by the office of the 

Accountant General (A&E), Meghalaya, Arunachal Pradesh and Mizoram 

applied for the post of Divisional Accountant under the administrative 

control of Respondent No. 2. Be it stated that the respondent No. 2 vide 

circular bearing No. D/ Cell/ 2-491/ 97-98/ Vol. H/245 dated 20.01.98, 

invited application from the candidates who are willing to serve as 

Divisional Accountant available in the administrative control of 

respondent No. 2. The applicant who was then serving in the office of the 

IFCD, Itanagar and applied for the said post and thereafter was selected 

for the third term for the said post on deputation basis. Consequent to his 

selection for the post of Divisional Accountant he was appointed as 

Divisional Accountant vide appointment letter bearing No. E.O. No. DA 

Cell/68 dated 16.F7.1999. 

It is relevant to mention here that the applicant was earlier also in 

two occasions selected and appointed to the post of Divisional Accountant 

under the administrative control of Respondent No. 2 during the year 

1989 to 1995 again in the year 1996 to 1999 and this is the third occasion 

when the applicant is found suitable for appointment for the post of 

Divisional Accountant. It would be pertinent to mention here that the 

applicant while working as UDC, in his parent department came on 

deputation to a higher post carrying higher scale of pay of Rs. 5,000- 

8,000/- under the Respondent No. 2, ic. A.G (A&E), Shillong. Such 

expectation of the, applicant as Divisional Accountant has been well 

recognized by the authorities. As such the applicant is now altogether 

working for about 13 years with break in the post of Divisional 

Accountant on deputation basis. 

4.4 That it is stated that the present applicant earlier approached this Hor~ble 

Tribunal by filing an O.A no. 112/2007 praying interaila for a direction 

upon the respondents to allow to continue the applicant in the present 

Place of posting fill process of absorption in the cadre of Divisional 
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Accountant by the Govt. of Arunachal Pradesh is comi)I&a'z ~~d also 

prayed for a direction restraining the respondents passing any order of 

repatriation. The Hor~ble Tribunal while issuing notice upon the 

respondents at the admission stage passed an interim order of status quo 

on 08.05-2007, and the said interim order was thereafter continued from 

time to time till disposal of the O.A. No. 112/2007 on 11.04.2008. 

(A copy of the interim order dated 08.05.2007 is enclosed as 

Annexurr  - 1). 

4.5 
	

That its is stated that after receipt of the notice from the Hon'ble Tribunal, 

the respondents more particularly the respondent no. 1 and 2 filed the 

written statement, wherein the respondents no. I and 2' filed the written 

statements, wherein more particularly in para 9 and 12 has specifically 

stated that there is no proposal to repatriate. the applicant immediately 

and also alleged that the said O.A has been filed only on apprehension. 

However, the learned Tribunal vide judgment and order dated 11.04.2008 

passed in O.A No. 112/2007 observed that since the applicant has been 

repatriated by the authorities of the State of Tripura, apparently without 

leave from the accountant General/ Central Govt. organization. Therefore., 

in the peculiar facts and circumstances the learned Tribunal observed that 

the respondent no. 2 need to post the applicant against a vacant post of 

Divisional Accountant in Arunachal Pradesh until he his repatriated from 

his deputation. In compliance of the said order of learned Tribunal the 

respondent no. 2 ,,ride impugned order no. E.O. No. D.A Cell/4 dated 

30.05.2008 transferring the applicant from Agartala to the office of the 

Executive Engineer, Bomdilla Civil Division (Power .), Bomdilla, in the 

State of Arunachal Pradesh with immediate effect. However, the 

impui gned order dated 30.05.08 has been received by the applicant on 

19.06.2008. 

(copy of the judgment and order dated 11.04.2008, 

impugned transfer order dated M.05.2008 and a copy of the 

written statement filed by the respondent is annexed 

herewith and marked as Annexure-2,  3  and 4 respectively). 
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That it is stated that the post in which the applicant is still holding the post 

of Divisional Accountant in the office of the Executive Engineer., 

Resources Division, Panchamukh., Agartala.. Tripura under the 

administrative control of A.G (A&E) , Meghalaya. The state of Tripura has 

no rule in the matter of transfer and posting of the cadre of Divisional 

Accountant. It is relevant to mention here that only son namely Sri Priyam. 

Paul of the present applicant is studying in Class X Holly Cross School, 

Agartala under the ICSE Board and his final examination is scheduled to 

be held in the month of March,  '2009,  which is evident from his 

registration card issued by the ICSE Board. In such a situation it would be 

very much difficult on the part of the applicant to join or shift his family at 

this critical juncture at Bomdilla pursuant to the impugned order dated 

30.05.2008. It is further submitted that in the event of his posting at 

Bomdilla it will likely to cause irreparable loss and injury of smooth 

continuation of education of his only son, who is going to appear in the 

final examination in the month of March, 2009. It  is also relevant to 

mention here that there is no School under the ICSE Board in Arunachal 

Pradesh, more particularly in Bomdilla in the state of Arunachal Pradesh. 

it is relevant to mention here that no one is posted in the present place of 

posting i.e. in the office of the Executive Engineer, Resource Division., 

Partchamukh, Agartala till filing of this original application. Moreover, in 

addition to the post of Divisional Accountant available at Resource 

Division, Panchamukh, Agartala there are availability of vacancies, more 

particularly, in the Drinking Water and Sanitation Division- 11, another 

post available at Water Resource - IL PWD (R&B) Division No. V, as such 

there is no difficulty on the part of respondent No. 2 to accommodate the 

applicant on compassionate ground in any of the vacant division. 

in the circumstances stated above the learned Tribunal was pleased 

to direct the respondents to modify the transfer and posting order for 

accommodating him in any of the vacant Division at Agartala. 

(A copy of the registration certificate is enclosed as 

Annexure-5) 

4.6 
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That it is stated that the impugned order of transfer datcd -'X-05.-2W8-19 -fF6f' 

passed in the administrative exigency or in urgency , as such the same can 

be kept in abeyance fill March, 2009. It is pertinent to mention here that 

there is no urgency for effecting the transfer order, therefore Hor ~blc 

Court be pleased to direct the respondents to keep the impugned order of 

transfer in abeyance till March, 2009 or alternatively be pleased to set 

aside and quash the impugned order of transfer dated 30.05.2008. 

That it is stated that as a result of passing of the impugned order dated 

30.05.2008, issued bv the respondent no. 2 transferring the applicant from 

Agartala to Bomdilla, Arunachal Pradesh, it is apprehended that the 

applicant may be released at any moment from the office of the Executive 

Engineer, Resource Division, Panchamukh, Agartala. As such finding no 

other alternative applicant in the compelling circumstances approaching 

this Hon ble Tribunal to allow him to continue in the office of the 

Executive Engineer, Resouce Division, Pancharnulk-h or in any other vacant 

post in an around Agartala, otherwise it will cause serious injury to 

smooth continuation of education of the only son of the applicant. 

Therefore Hon"ble Court be pleased to pass an appropriate direction to the 

respondents for modification of the impugned transfer order dated 

30.05.2008 accommodating the applicant either in the post presently 

holding by him on deputation basis or in any othex post of divisional 

accountant as indicated in the preceding paragraph on deputation basis 

and also be pleased to pass an appropriate interim order staying the 

operation of the impugned order dated 30.05.2008 till final disposal of the 

original application. 

That the applicant states that he has received the impugned order dated 

30.05.2008 on 19.06.2008, therefore he did not get any scope to submit any 

representation apprehending that he may be released at any moment and 

as such in the compelling circumstance he is approaching the Hor ~ble 

Tribunal for redressal of his grievance. 

That the applicant is made bonafide and for the cause of justice. 
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5. 	Grounds for relief(s) with legal provisions. 
	f it 1';'~ 

	

5.1 	For that, there is no urgency or administrative exigen ~Fy for 

impugned transfer order dated 30.05.2008 during 

session of the applicant' s son who is appearing in final examination of 

class X standard in March 2008. 

5.2 For that the applicant is praying for modification of the impugned transfer 

order dated 30.05.2008 for accommodating the applicant in the existing 

vacant post or in and around Agartala since the transfer order has 'men 

issued during the middle of the acaden -dc session of the only son of the 

applicant, who is reading in class X and the examination is scheduled to 

be held in the month of March 2009. As such the impugned transfer order 

dated 30.05.2008 is liable to be set aside and quashed. 

5.3 For that the ICSE course is not available in the state of Arunachal Pradesh, 

more particularly in Bomdilla, in which the applicant is sought to be 

transferred. 

5.4 For that in the event of implementation of the impugned transfer order 

dated 30.05.2008 during the middle of the academic session, it will cause 

irreparable loss and injury of the smooth continuation of the education of 

the son of the applicant. 

5.5 For that the post of Divisional Accountant presently holding by the 

applicant at Resource Division, Panchamukh is under absolute 

administrative control of the A.G (A&E), Shillong, As such authority-  of 

the PWD (R & B) has no authority for repatriation of the applicant or in 

the matter of transfer and posting. 

5.6 For that the name of the son of the applicant is already registered in ICSE 

Board for appearing in the final examination from Agartala centre. 

5.7 For that no person is transferred and posted in place of the present 

applicant where the applicant is continuing as divisional accountant and 

the said post is also under the absolute control of A.G (A&E) Meghalaya 

and as such the post occupied by the applicant shall remain vacant in the 



 

8 Central Adniinistrnt!" T Iftunal 

 

2 3 join i ,  j-d 

 

event of his release pursuant to the order dated 

no difficulty for the respondents to allow the 

present place of posting. 

5.8 For that as many as 3 to 4 posts of Divisional Accountant are available 

under the administrative control of A.G (A&E), Meghalaya in an around 

Agartala, as such respondents has no difficulty to accommodate the 

applicant to continue in Agartala for the sake of education of his only son. 

Details of remedies exhausted. 

That the applicant states that they have exhausted all the remedies 

available to them and there is no other alternative and efficacious remedy 

than to file this application. 

Matters not previously  filed  or pendiLig with any other CourL 

The applicant further declares that he had previously filed application/ 

Writ Petition before this Hon'ble Tribunal/High Court However, those 

cases were disposed of by this learned Tribunal as well as by the Hoeble 

High Court. 

Relief(s) sought for. 

Under the facts and circumstances stated above, the applicant humbly 

pray that Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 

why the relief (s) sought for in this application shall not be granted and on 

perusal of the records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s) upon 

maldng the following declarations: 

8.1 That the Hor~ble Tribunal be pleased to direct the respondents for 

modification of the impugned transfer order bearing E.O. No. DA Cell/4 

dated 30.05.2008 (Aninexure- 3), for accommodating the applicant in the 

existing vacant post in the office of the Executive Engineer., Resource 

Division, Panchamukh, Agartala or in any vacant post of Divisional 
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Accountant in and around Agartala. since the ~rans 	~en 

issued during the middle of the academic session. 

	

8.2 	Cost of the application. 

8.3 Any other relief (s) to which the applicant is entitled as deemed fit and 

proper by the Hoidble Tribunal. 

	

9. 	Interim order prayed 

During pendency of this application, the applicant prays for following 

interim relief (s): 

	

9.1 	That the HonNc Tribunal be pleased to stay operation of the impugned 

transfer order bearing E.O. No. DA Cell/4 dated 30.0,5.2008 (Annexure- 3) 

till disposal of the Original Application. 

10  . ........................................... 

This application is filed through Advocates. 

11. Particulars of the I.P.O. 

?, () (~ - 5 4 4 9-9 1  

110-66 , 69  
P~ 0 , 

 1. P. 0. No. 

 Date of Issue 
 Issued from 
 Payable at 

12. List of enclosures. 
As given in the index. 
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Centrai pVj nj i nI ~;tntN-* Tribunai 

VERIFICATION 

L Shri Pradip Kumar Paul, S/o Late Paresh Chandra Paul, aged about 51 

years, presently worldng as Divisional Accountant', O/o The Executive 

Engineer, Irrigation and Flood Control, Resource Division, Panchamukh, 

Ra Agartala, West Tripura- 799003, applicant in the instant Original 

Application, do hereby verify that the statements made in Paragraph 1 to 
4 and 6 to 12 are true to my knowledge and those nude in Paragraph 5 are 

true to my legal advice and I have not suppressed any material fact. 

And I sign this verification on this the 	dav of June, 2008. 

0 
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The Dlt'ectoi ,  ot'AC0)L1l1t.--; 

Nalim-lagUll — 7 M I W, 
Re"poildolits III C).A. 

I r (1.1111ish-S-11. St" ('.( I.S'C'. 1 ,01. Ill- ,  Union of* Illd Ill 1111d 

Govt. Advocate fov tho At-minchal Prit(lesh. 

C ), A, 1, 14  /20  0 7 

Soil of ,  1,11to T111mil",  Tid)()h 

Divisiotial ACCOL111tillIt 
O/o of the E'X(-CLIti\ , e 1"Aigineer 
Ptiblic Health Ent~ ine(.., riiig Divl-1011 
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llrollgll dle CmIll )trollol .  _`~ Auk 11t,(q. 	lit 

10 13 11 1111 t ijil. Sjudi Vj:tfitr Mllry 

Now Dellii. 

1) . 	The AmAtIlIfUlt Cjc. jl(,, j . a I (A&E) 

ivunaclial Pradesh. M (~g 1jil l ayn , Mizoram C.-W. 

Shillong -  793 003. 

:--,tatx ~ of AruillichA 

I)y dio Secretar" ,  it) 010 

Government of Al-111111 "' Ilt ' l  

I 	mont. or Power, It 1111111 , 11r. . 

e Depart.ink-111, 
1, 1 v s  11 

(lovol-11111ollit" Of Amill"u-11:11 

-till'-lit 
T110 CIlOT Ellgllwor, P.L11.111 \%`( , r I~ s I)VIMI 

m- 	SI I 

	

G"ovornment, 
	, 11 ,11 Prn(le '01 Al 1111 

. P'.0 

R.W.Divisioll 
lit 11 1,~ 1"p1wr S Yingkiolig,  

Arunaclial P"Wit'sh- 

The Diroctor o r,)iiowunts & Treasuric,  
7. 

Government of Arunachal Pradesh 

Naharlagun — 79 1 110. 



, ~?~ "2—  - 

, I'llo t'llioll of 
t(qj I)y (Ilk- 	"t FN' 

Gov(111111 j("Ilt of  111din to Ow. A 	 & IJ0,11sioll!; 

\,I i I, Is, t r,.,'  0 r 1) (q- ,-( 111110 1 ,  Public( I'lovIl 

Doport.ment ()r 	
0)7 

Tollzill ,  
till 

101,  j 	T\lr.IA 

MWV1.11al Pradw-11, 

	

wat 0 	Or  I v 
A(M . 

~r-1007~ 

S1
, j  -,\I ta lly  L,%usan D(IY 

I)ivislonal Accountant 
ecutivO 14,11(flileer 

0/0 tile EX 	1 	-1 11 
I  & 	-It. 'r awang , JIc DCp[jj.t jjlc'I 	r, 

, j, fj\\, a ng, Armuld"ll J)rakle-Sll- 

~, P 

tj 

2 3 

bunch 
ENO( 

aw a I I 

Arunach"I Vrmlesh- 

tq 

S t-i Upendri 
. 
k  Ch a lit ,  I'll 

I)i viq . jonal A(x~
oulltllllt 

0/0 the 1,\ 
I ncer ,c 	t, En-i 

I tAV.D.T"W" 11 9 
Api)1kcalits ill ()..V 192/200 

V -,, 

1 7 11 ,011 or 111 ~ 1 10 	 ()f 111di;I 

Throult'll dl(- C 

10 Balla(I'll' c)" 111  
New Dellli- 

t  

Govol- IIIII (Ilit  0 1"ArmIlICIIIII 

01, 	0 1" 
Dei)a 
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I kp ~ 

I k( Io.,  I I 

Tho Chi( C I" 

(', Ovej. 11jllc!lj j o f ~vumichal Praklc:.-A ,  I 
I t all a g4. I I. 

'I'lie  Clii(..f En(tolleer 
lZural NVorks Department 
c; o\,, ri,m(,nt, OrAruniiciwi i -'rn(lesll 
Itanagar. 

n,,. niior ii'lmmwor, 
(love rilillont ot . A1.111111k.111ti 

Itanagar. 

Tho Director of- Accounts & 
Government of* AI'LlIIII011111 PI'lidO.-Al 

Naharlagun- 7191 11 0 . 

- fli( ,  [ ' 111k)ll of Ind * "' & 	11- A S 	I 't ~ I 	I 

A(k.oc"llo Cor Ow sl ~ tle (d ,  Arklll;wh ~~ l h"IdL . 'sh. 

	

I loa I ~ I I ho k"'I . lWd 	1Ipjw;1L . IlI("' 	Ow p., luldi-s of I Ili- 

	

O)OVO C"tSe" mle "ll't, . 1 1  11 I t  ~ ( )I I I k ~ , 	11 0 C; I ( ! S -' I 

bv Ill I.-; ('0111111"ll I)l d''r. 

Hit, 

'Mlstil 1.1111011 	Illtil" 	""t In (_, 	to 	IM-111, 	of 

	

li t 	I he Indian Audit (111(i Acwullts Deplit-Urwilt 
."NA M'O Ll 11 1. 11 

.".Ilds Its mllc!r rul 

	

-)ivi ional 	 Rulos, 1988 1 

"3. 	lk-CI'Llit11101-11. WOfU I 
and othor tJ 10(i or rocnim -nent. age 

t 41 t1w MIA 41A I 	S I I I 	Iso I I 

to H ol the bala Sciledule. 



will be selected 011  t110 	Ul.qis 	of ful 
Noto'.1 'I'llo direct reci*uits 	 W 

entralice, 	conducted by all tkuthority sl)(tciricd 
by tl 

C',omptrollor and Audit,or General o
f India. During tbo p(_~ riod of 

probatiull, t1 ley sholild qwilily ill tllo. I 
I 
 )r(~ S I 

Cribod Dopart"1011 tal 

I"'.\1111111111tioll. 

cALI-Old I., 11w 
ol* 	luavo or 

t1cllftlt,1160 11  Or 	
Uno yokir ur liloll'o'llItly bo filled 

1 ( ". 	kllll ()a 
fvolil - t  1 ,  1111  —,r( ,  r  01 A (I 	 ~_, _0~ 

Accomit-111ts 
[1Zs.I ,)()0 _,,)0 ,10 1 tilld 	Senior 	A(x%)i_intmiU -; 

JRs. 1400-26001 [belonging to the Accounts and Entitlement 

() fr1cc  in whose jurisdiction the vacancies have arisen] who 

have pass;c(l the Departnental E xtui tination for 

Account"'Its and have 
5 years rcgular service as 

i-intant iliClUding 9  years exPerielIc" AccoLl lit ailt./Sollior Acco 

ill NVorks Soclioll 
ol,  

C_ 2- 4 - 

ks huldill" PUSUS CqLJl*%'UlCllt to or 
Public Works Clul 

Comparill)IL, W itl l  t.11111 	Acc-ul, 
* 
1.11"t 

' s  experiellCO 
regLI l t ,11, 1 ) ,,Is is  for 5 years includ,lIg 

9 vem 
a 
13 11 1 ) li c, \Vorl ~ , 

M11 	MCIM1111V 1,110 porlod 
Not ( , '.3 .'Th 	 lff (-~ ( ~vdlll, ~ 

dop'llultion ill ~
kliotlwl,  OX 	kll-o po't lield 

(!.KorciSC Of Illo p,)\\*4_,1­, k ) 	I)1\A. , 1o 1 ) 0 J 

basis, th, 	(A' 111 4 : '" 

(,qJJplo%V0 of dw SkIte () ov(,,rinnulit ,  of' 

b(,~ Iiw, 	-' u 
 C 1 1 	- ~cc(Allltallt, 

	011e or 

112/2007), () r course, was lmst,cld ill 010 SUIu
~ of 

Trii)uxa- s;;~' 



Central Arlminis ~,Patjvo Tribu i , j al 
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W 	11) 	Appl Ic"I I it S 	are 	cQIII I I A Ll I 

t 
	

Ack -kallitlints, oil d. -I'Witholl ki. ~ ls, tho S1.1tu 

Prild ,osh r(,1S01V0(1 N) 1;iklo ov(!r the ontire,  Divislonul Acx)ulltant ete. 

p os t s  ri-olil Oil.. control of' the (lovernment of Indla (Accountant 

Geiieral/CAG) and, nccordiiigly, proposals were placed before tim ,  

C'ent ral Govorilment, 01-gailizati011. 

5. 	111 the sald po,po. ~ ,'d it Ilas beell proposed dint, upoll taking 

ovol. die posts of' Divisional Acoomitant etc., flie incumbents of' those 

Divisional Acvountant posts (who are C011tillLd1lg oil deputation basis) 

%vould face a test (to be conducted by the State Government of - 

Arunachal Prad(,A) to be finally absorix-A and such of thern, who Nvould 

not qualify dQ1Sj)it,0 C11MICeS, WOUld not be absorbed/retained III 

III(,' posts of Divisional A(,vOUllUIl1tS and would bo ropatriated bfi C~ tO 

I heir plaront, I lwt /cilth.e. 

G. 	T110 t-lillre propw~al, Ilaving 1)et ~ ll ON11111111Cd by dio Coior,, d 

(;ov(-1-l1lIl( , lll ()I 	CoUllt-1 .  propo.".'Ik 	by th, 11) (th, 

C, e I I ( 1 ,  1 il 	 '111d, as it, 	tho propo. :11 1111d 

( 4)IIIih-1 ,  pI 	~ 11 ( ~ ~ ,( III 	ill 	it 	11''I 	~ ,l 11; ~ 	 - 	I 1 	1 ,411 . 1 	1) , 	1 * ~ ,t ( 

" vi 	i ,,I 	lllj~ 	it 	htl;ll 	l(mch 	111 	1114. 	111 ~ 1114.1', 	1114 ,  

(.)rgalllsatioll Ims "ouviit, opholis from 1114 ,  ilwnihor-, of 

Divi.sional Acoominint ,  CmIr(-. 

Sinc., the po ~~ ts of Divisional A(vountonts aro born ill the 

. 
establishineiit ol' dic SLate Gjo\vriillw~ ilt (altholigli recrultilwilt, 

N_ 
appoi lit 1110111, 	Illid 	cont 1-(Il 	ilro 	wil 11 	1.11(? 	Al".."'k411 1111111 
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T! 7, 	1,7  Ej', -q A" —MU: " 

(mieraummicom or immo, A one imint of thuo. the  SWO ,  

Of AI-LllMCh,, d 	Pradesh 	raiso-d 	object ion 	r(!I a fj llf~ 

()ngmiiis.ition 1111d. 0:-4 H 	ill I'lle ~,ilid 	]lit,-; 

!k!11 I I 1 ~' lVC1 -  11 it 111( ,  1 I t (d ir 	t ( )I *  dk-j)Llh1ti0II) Of DiVi ~;ioll ~ d. A(,C-kAllIUllI1'; 

I - of' the post's 	(;I in numbor) lying vacant ill tho State of 

\run, achal Pradesh. 

S. 	At, the abovo jillict uro, 1110 Appliefults, Who jim continuinI. ,  

8S I)ivisiollill Accoullillills boyond tho :1 yolir'~ 01 . thoir d(vul'atioll , w 

()),,jl- dolmnit,ioll fillowlijims/higbor Inty ni(!ant for 

Divisional Aevountallts. IfOnco, tilost ,  Original Applictit.ions hav o. bo ( . 11  

F110d 1111(101-  Section 19 of' the Administrati ve Tribunals Act., 198,5. 

I' , - 1 `6 1.  e 	hand, 	lit 1011110 	t 0 	rk-j) ~ lt ri,tt,e 	tjl( ~ 	 froill 	thei I .  

ioll 	hild 	ti, 	I)(. 	41itill", 	I ho 	vi(- ~vs 	Itild 

ON) i 	I 	( 'o Il t 1 - 111 	( I( )vk! I .  I I I I w lit 	.1 - lilliel I L pert ai I I i 11 	U) 	taki 11; ~,  

of '  Divisional 	Anvi"ManIs Mn posts by th(I "41110 	"oV4 . 1 - 11111'.111, (d '  

14 Arkmach(d Pradoh. 

Under tho Huxuitniont, Rules of 1988, the deput il tion i s t 

Di, i ~,ioiiaf Acwunt ,fit ~,, ii j -0  aV-'li1ab1() 10 Will i11110 OV011 I)OV611d A vl-nrc nF 

dl-il -  d(-j)Ll1,lk(i011 JWI - i(ld, (11 * 	ill oxt.1-11 ordillary cil-11111shillco". 

it itppears, Olo ("'unu - 111 ("overmllont, (-h - glinisation, wbilt. 11wiliting,  t1w 

-std011  of' rtlialit-Y of the iwint. of takin ovor of Divisionid Acootint,ant 

Cadre by the Sinbe Government, did not, rocir uit./a bit 11 dolu 

l-mmiumvt or mommij Ac- kintaras: as 	rosult tit A ki w is a lx . t ~ 'I ! 



etitrill A 

J 

r 	qrAVY 
1 o 	pprisv, IqT 

6. 1. 	1,  9 	\ 
j\,'0MIl1;iIlt 	1 Y 	 Btench 

and, 	it 	Ill 	
jii ,o rep, 

hd ill 	1.11pholl 	or 	III 	valAWIS 
Owl". 

I hvisions 	o f 	tjl ~ if 	S 1: 	W.- 	aro 	ol 	jifir 	evol al 

q  
o 	

)tIltp 	() I , 	11cluil 	Prade ~;h 	aro 

I)y 	oil(- 	Acc , alilt "It. 	Apparent ly 	th,"t, 	is 	I ll"' 

dikl not. -IV 	W  t 
roa-,oli lor which Ole AckoUllt 	

A I" 

ol , I 	I(! 	lik .Illlt.S  ( t llo , 	Ing the post" 
to the 1*01MU1011 011  

all. jv(,~ c(jvered more th, 
Divisiollill ACCOL111t,1111S) or 

:i yetirs or (ioi) , itat loll. 

silico t.11(! A Pplicalits are cloli ti llu in g on deputatioll (bc* -ond 

.11i n g/ c.Ktrw 
:1 vears O r 0101.1. 	

oll 	,,)()vo sj i (j coil ,p(, 

,V Is 

to 	colit i lilt , 	oll dop u 	t iml 	)oyml d 3 yon r" 	d ,  -plit fit 1011 

lit 	01 

A to get salm v 
collIllitiod tA, 	plkld it) t1will, 	"lloul(l not bf) ('01111)011( 

ll(!il' prevmUs post IlIld not 
hiliv should be rccovcr( ~d from t holy) ,  unt 11 

ro. ,  I Ic( I. I I k I Iy 1 . 4 ~ j )I I t r I I i It 

(I C'rcuIlI',tf1llCk!S ,  
In 1.11V 	filet" tAll 

)t1v prooeed U,  rOC"It. . 11111cq1 t. should pronil 

vacant 11 1'()r the 1 , ost-; 

'Y 
ikild while doillf, 	falmoss of 

I -  Ll 11; R 

CZ_ 

q 



AMR- 

V 

its Wore nl*( - I , () 	to (11"11  
the r(!(*z*tiit lll(  

	

'11 	7. 1 
1911-)8. Thilt. 

(Iollo p('11(jilig fillalizati ml  Of th e  i,stl 
o rvIIjjrjl jf~ 

hLHH!ing ojVr  
Inkiniz "Or of Go 1) ivisio"Id Ac()ojjljt4jlj L p t c.  

Cadro 
flon ,  Central Governmni Orgaih sa u,, 

-StAtP Osoverm -now, 

12. 	Once the rocruitll) ~~ Ilt (dil' ('ct ol , 	dop 111,11 6011) is dollo Ooilitly by 
the 	and S(ill(. 

"o  P"ohN!" ,  tx) repatriate 

110  '""'c"ll's 1"AU I 	
the evellt th 	ta 

Govc" ll "Iellt ,  takes ow I he Adre of IDivisiollal ACCOLIlitai
l tS.  th erl t1le  

(Ovell if 	ll(.'Qd be ggi vcll  a 	to f.ac(  t c..s t  
r  

to bo hold hy  1 11w Stato fu\ ~(!1'111110110 for boill", absorbed ill 
the C%ldre takell ovel, 	

oil 

rep"It'l-i"ttioll, after the wtit ing/woling period, 
call 

"'So 1) ()  r0(TUitC,(J oil 
depulnflim basi s  as " ~ -isiollal Amm il t allt,, 

12/29007 has 1 ) ,~ell 	I),. 1he  

tho 
Accolfill 

I)OCUlial 

hill) 
I)osl, of Divi:' ~ iollllj Accol fill ant ill Ar 

~ J ~Jnljil he  1." re'l);I(I-i 'l l o d I'l-olil 1 111 dOlAlt,11j oll , 

All 

NI-molanjun &t0hailly 
Vicc 

Lei (A) 



'SHULONG — 79300 1. 

T-47 IT fi-5111, -:Zrt-qm-6 .11'.O,No. DA Ccli/--1 	 4~ 

................ .. 

In figlit oF the Judgement dated 11.4.2008 paRqcd in 	A. N 

	

I 	A C(;() ,Lj 11 1 ,111  j t)II  ( j C 	I  t, t i o 11  112/2007, 	Shi-i Pradip Kilmar Paul, -  Dlvimil'.11;; 

recruited from Govt. of' Armi.-ichil Praksh im Nvillidrawn fi -orn thc Olo tll(-  

F,xeculiva Engineer, Rofiom -ccq Qivision, Panchaniukh, Agartala,'hipura and 

posted ~i tho mamc capacity am Divisional Accountant on dopuOtion Ili 111C 

office of aie Executive Engineer, Boindila Civil Division (Puwcr) Doriidila, 

Amnachal Pradesh widi ininiedlate effect. 

-Mc Divisional Officu-r/ Controllin 011 -1cer is requested to relcage Shri 

Pradip Kr. Patil-D.A.. and copy o[Fornial handing over and IaPinp n 

	

I 	. wor :iltyng 

Nvith charge report may be forwarded to this office. 

Slui Piradip Kr. Paul DA is requeslu(I to submit his 1wridiliv F)vc-,-  

nicniorandum to tho Oivisional Officcr un&,j -  Intimation to this ufll ~lc. 

The transf'cr is in public intercst. 

Audioriiy : -  AG ; 's order dated 29,5.2008 M 1);wc 27N in Hic flic, Mlo. DA 
CcIl/Court camc/ M/2007. 

. i  ifl/- 

Ci.,;e/TN/?007/,1;(' ~ 11 	lbtrd- 	k ,  

Copy Forwarded for itifot-mation and necus:vY action to:- 

I 	Tho ChioH'Ingincor, PWD (R&11), 	of"I't 	Agm tal w 

The (.Aiiu1J-,1ngi nuer, Deparlinunt ofTmm, Ouvt. ()I Aimiachal Pimir-It 
Itatiagar. 
The FACCulivo. I-Inginccr, J~cso, ircc Division. Pancharymkh, Apirlak( 
Ile is requegled to 16mard a col)v ul rcleaHe ordcr of Shri P.K. PlIfl., 
Divif4iomfl Accountant on Deputntimi. 

Colltd. 



.1 
tf 

C. 

I0 

The Director of Accounu and Treasaurics, Govt. ()f j\j-un .tcjjaI Pradcrih. 

Naliarlagun. 

	

6. 	Dy. AQ,~,o wit wit GciicrAl (A&E) (-)/o the A.U.Tripurit, Agal - tals. 

wIlLant ()/o UIC IiXCL;uIIvt: 

	

117. 	slirl Pradip Kumar Paul, Divisional Ac(;( 

Etiginear. Rewurco Division,41'anchamukli, Agariala, Tripura. 

personal rile of Slui Paul. 

E,O. Book. 

10. 	Spare Copy. 

'-minim Uffic'--I, 
DA 0.11 

4 

4 



1 IN'111U, C1,WFHAL A1)MINISTHA'FIVF'FIU III JNAI,, ,  
GUWAI M'I BENCH, G1 JWAI IATI 

n"O ,  ulitral Administ.rativiii Tribu 

INTHE MATTER OF 

IN O.A NO, 112/2007 

M/ld 1"J?A1)J1"KUA4AR /',I I//, - 	A1 1111,1CANA 

	

j 	Zmwahalti Benah 

-Vs- 

AND 

I N TI-I E M AT'IT-1 R 0 F 

XVR ITTEN STATEMENT SUBMITTF[) M THE 
RESPONDENTS NUMBFIRS I AND 2 

WRITTEN STATEMENTS 

Tile 1111111ble Rospondents stibinit tI I(, jl  Written 	f , ollowq; 

11at with regard to statements made In paragraphs I to .,' o f' t1 je  

Original Application. tile Respondetits 	ti ) . it  the",  llav,- I. , , 

Coll] nients to offer. 

2. 	That with regard to the ~tatcnienl made In pam 1vmph ,1 4 1, 4 2 and J 

of file Oilmnal Application, tile R(-.~ pondellts 1111111biv ~ Ilblnll that thr 

reg 	- c 	jovemim-W of Ammicivil Applicmit I ,, 	itilai ~mploycc,  of the 

P  adesil 	Since there Were Vacancies In III(. cadle of DIVI-Joird 

ACCOUIllants administeied by Re ,.pondent No .,' and silic(,, 	t 

recittitinent (as piovided in the Recitiament Ride ,  11)98 t or  J)Ivv ~ mll:d 

Accomwints, 	dii0tipli tile St a ff S (.j ec l iol , I 	fill 

vac,mcies would take time, Respondent No z hom mii(~ to 1 1 , I )e 

for app I Icat foils ftoll) tile expelleliced Mait ot' 1 1 ithlic Woik ~,. 1111., 

RWI), 	I&I-C, 	l"decilwity 	Wimillilcills !-civilil" 	mid(.1 	tile 

Govelliments of Tlipura, Arunachal I 1 yj(lc!.jj ~,11(1 %j ;j j Ij p ljI - %% 1 jo  W(A,! 

willing lo ,crve w, Divi ,  imal A( ( , miltaill'; oil (if pw ~ lti( ~ 11 h:1,;v, III th'. 

Statcs ol''ll"PUM, ;\IkII 1 ;tch;Il Pl;)d ~ -Ji and Nlalijpm 	A(coidmiiil ~ , ih'-,  

Applic.ml li;id becii self-cwd w; Divv.iowd 	(ill dlvljl ~ tll , ol 

basis and posted in 'Iripura imd , ~ i the adinmr.tiative (4iiitrol 	if' 

0  

Aw, 	4 
4, 

It 
, 

4;, 

V 

41 



T*; 341 lIX477TTT 
1~01*al Adminlstrati-/t Trit"Inal 

RespondentNO.2 	letter of Respondent No.2 	while appointi n 	t 
- 

I 

 . 

I  e - 

Applicant as Divisional Accountant oil deputation, categoncalIv stated 
that tile period 	of deptitatioll 	was 	Initially 	for 	oil(,, 	yea, 	alld 	11 1 , 1 1 	tl )( . 

Applicant was liable to work as a Divisional Accountant 	deptitat ioll  oil 

basis ill any of the diree States of Tripura, Arunachal Pradesh and 

Manipur. As per Recruitment Rules tile perlod of deplit.1tioll colild be 

extended for a maximum period Upto three yeais and ill 110 Case bevolld 

llilee 	Veal-s 	However, 	lhe 	Applicalif 	Is 	colltimilill" 	ill 	tile 	deplit"It loll 

post 	ill 	the 	Office 	of' the 	L"Xectillve 	Ellgilleel. 	Vc ,lource 	DIV1 ,;1oll, 

Agatala. Tripura till date 

Rect-munent Ruics / VS8 ( 1plm-mh %- 

/ellcr (hiled M) 7 , 9 1) 

That with regard to tile stat emen t s 11);I( t e  ill I); , 	of  

tile application, die Respondent No. 2 humbly sit bmits that 	ill jamial" ,  

2000 die Government of Aninachal Pradesh submitt ed I 	t ,, 

transfer die cadre of Divisional 	Accountants 	to 	th e 	~ ontrol 	(if' th ~ ,  

Director of Accounts & Treasuries, Govt. of Arunachal Prlde ~h 	It %V n ,~ 

also 	stated 	that 	tile 	formal 	notificat loll 	ill 	1111 ,; 	lel"ald 	WoUld 	he 

communicated by the State G ovt. 	it , 	(f ile  cojll ,~ e  

notif lCatioll 	w;ls 	Issued 	I)v file (;ovl 	of' Amim(h.ii 	it 	111;ly 	1,(, 

pointed otit licie that State Govi. camtoi 	111111"Itrially 	ov( ~-1 file cadle 

of, 	tho 	DIV1 ,;ional 	Account:mt , ; 	which 	"; 	lllldr ~ l 	thf. 	((Illlml 	of 	'Ill y  

Acc(mniaw 	(joneud 	willwill 	III(-- 	pll ~~ l 	(4m , xill 	;111,1 	0 	11". 

Comwioll- 	X- 	Auditor Gf , iieial 	of' imli n 	()i l l,, 	l n~ - I 	tho 	(Jo ~ ! 

accelw; all dw ternis and c , mditiow, 	laid do,,,)n I) Y  tit, 	f 	, mpifo lio j 	;l! ( I 

Auditor General 	ol"India for siich tinw;f c r alld with t1w ;lpplov;ll ot'llie 

Comptroller 	ind Awhior (Joneral of' 	India, th,,, a( 111111ir liative colitioll 

of the cadre. of Divisional 	Accomilani 	(-,ill 	bo takcii 	)vci 	h y  a 	St a t e  

Govermilerit 

That 	with 	wi ,,ard 	to 	the 	Statement 	made 	ill 	J 6 	(,)f 	ti l e 

application, the Respondent 	No 	2 humbly submw: 	flic-N! h -,1v(,. w ~~ 

comments 

That 	with 	iet ,,ard 	to 	the 	statement 	imide 	ill 	paim ,,i;tph 	4 7 	ot 	tile 

applicatloi), tile Respondent No. 2 Imnibiv submits that tile 	~ t.ltell)ellt 

A4 



T 

T?* rltral  Adm  

par;wmph hv the Appl,cm)lf'; 	f 

Hon])le Trilmnal v: the ( , ()p N/ o ftl j( , 
) (M7 h:) 

1101  I)C 01 1 leceived bY tile Rc'spondew r~ o 
6. 	That wifl i  ielard to til e. s ta l onjoilt  111,00 ill palagmph ~, I X 	Q 

of the,  Application- the Respondent No 2 	j1 b jjjjt ,- t1la -w t 	( 

completion of deputation period the iepati -lation oider to 111 ~ P11r , 1111 
depail"Icilt was issiled to file Applic,111t I lowevel, ti)(1,  Applicant 111st(-;1d 
of leporting,  back to his pate li t depaitment illo ve( I 11 ) , cotllt al , aill"t tht ,  
repatriation orders Of tills office. Applicant then appioached tile 

Hon'ble Itanagar Bench of (ju wa l la t i  I 1 1g l i  ( ~Ojllt  v1(je %VPC No 
17 ", 

(AP)/2002 ~ The Hon'ble Guwahatl Ifigil collit ill its older dated 
1.2,2005 disposed ofthe cast; as tile Holl1fle Ifigh (olilt did liol fillo 

anV merits Ili the batch of Writ Pet t' 

	

I 	I 1011s 

The Applicant again approached tile I lon'ble 'I i jbimal vide OA 
No.238/200S for absoiption 11, tile 1)1 v 1-.t 01Ml ACC-mt:-t ,~ ( adrf! imoc ~ 

tile administrative colitrol of' tile Respondelit iN o  ~ j ,1 1c  jj ()1j  1 ) 1 ', 

Tribunal while disposing the OAs No, 1 14/2005, 1 1 S/200 and 0 A 

No.238/2005 vide order dated 21.3., ) 007 lield that - the 6overnment 

of Artinachal Prades;h have proposed a scile, 11, j, i  

Accomits ~ ,i tip j ,1 , 111  tl, 1 ~ c(;O,1111,11,j (Wlj , ~ Ial ! Ai~ F.") 

Arunachal Pradesh, etc, Shillong .1, 1( 1 ti le  p ropo ~ , ;j j 1 ,j  u,,del active 

consideration, but final approval l-, awaited - Furthei ' wc (J,[(. ct tile 

Applicaw, to make individual compieheiv;ive lepif-J-11tatfoll'. 1)(4 ,61P 

tile concerned Re- ,,pondents foith,, , iih :,n(I o i l 	o i- 

representalions, the said Respondent!; ~Jiall conside, aild dl.,,I)o ,;(-- ofthe 

same and take a decision thereon within a time flame of thice months 

diercafter" 

dated 21.3.200 / Append i x- I I I CAT's ordei 

That With i c.Rard to t I ic si at cniew I mide 'I I I pa im ,  I ~ 1 plv~ 'I I I 1 12, 

3, 	It, H, 	4.15, 	1 1 (, 	m id 	I 1 1 	4) 1 	11 	jy j 1(  

Reslmlldclw ~ 111.11111)IV Slibruit th;1I Ih(! 

Govei imicio (A* Aimmch ~ tl Pradc"11 	m1m nwd ldc I 	Ictlel 

No I)A 

F 

OR 



I 

of L,4 

Rik. 

L cF,7 31fvT UT ~ `~! 

that tile (111cstioll ofab(,orptlo ll  (fl tile, 1)1 ~,'is]OIMI 'NCC 
I 
 o  . ul Itllitc, 011 

deputation was undei collsidClilli011 
hy Ow office of , Ow 

COMPtrollerand AuditorGeneralol'Indla 
SUblequerlt totills.th?'. 

Comptroller and Auditor General of India 
had confirmed vid(.- 

D.O. lefter No 425 
NGE(APPY10-2005 dated 0/7/20W 

(Appcndix --IV) that the quesno" of absorblll
ls~ tile Divisloilal 

ACCOUntatits if' tile Divisional AccoUlltal)(S cadre had been 

examined, but it was not found possible as tile Recruitment Rule ,  

Or Divisional ACCOUntant.s (10 nol slich 
ahso[I)II01 1 1 

Sul)sc(luc" [ IY, tile Directoi -  of' AccoUllts and 'I I Utsuf les vide Ills 
letter No. DA/'I'ry-27/2000/1060-63 dated '30.7.2005 had 
fiorwarded a sclicil le s ( a ti llg  ( I le  c;ll)illet  (jec,s 

loll oI file ~ Iafu 

Government fbr taking over adlillillstrative Colillol of* tile Cadru 

of' Sr-DA 0 s/DA0s/DAs fit-olil Ihe Account,1111 
( jelicial (A&A.) 

Meglialava, etc SIjljlon ,L~ 	I , Ile  ( , oljlj)t  [ -oI le , 11)(i  All(, llor 
(Jellelal 

of ,  lildlit has plepmed a drall 'Wheme iakitit,, 	Ili() jiccollilt t 1 le  

rCgLll;ll -  Si -  DAOOMO ,~ 	 m Oie A1111mch"', 

said sChellw, was folwillded to Ow (Jovl (d ,  A1111richal P1;1dC-Jj 
vldc Ili's (Mice 101cr No 	I)A 

25.1 1 20os (Appendix -\/ Km - 	, I 

	

ovallcmillm-11! 	Ic 

am I SO 	'died 

D 0. 	No 425 NGF(AP11)/I()_?(x) ~ daled 6/T 1 2(m ~ (App~ 	 1%,) 
letter No. DA Ce, 11/1 - 	('1ated 	) ( Pr) 
That will) I C!Yar ,, 	d to (lie si,, i t cmen t 11);1( j e  III jmlm ~ , I;Iph .1 18 W III( 

;l PP 1lC;lt '" 1 l ,  'Ile I~ CsIMMIC111', IM111hly Slibillil 11 1;1 1 111  

file lioll'ble (;tlwill;lll I ligh coml 	lkill"ll '!;1I kcm 11 mdcl dalcd 
1 ~ 2 2005 1ho- repan-Ulti011 Oldcl-s lmd beell r";Ilrd 1() 1. ~ I )1vi ,~ IMN11 

Ao,;Col I I )Ial W, 	1,11CILR11119 

&PLItill'011i st had filed petitl0lis In (lie I lml Wt. 	I- 1hiliml vide 
0, A 	No. 1 H/20W), 	11')/2()05 mid ().A 	jN( ) 	;8/ -)()()') 	for 
absol - Plioll mider flic admim(,trali\(, ~ colmol (0 ,  111( 

No.2 the Iton'ble I ilbimal vide hi , ~ c () jjjjjj()tl  111d"c'nif-fil (1:11ed 

lkl~ 



4rm 

entra I Ad min1strmt?v*Tribun,,4i 

T 41 1 
Semcuh 

21.3.2007 held HIM 	the ( 1 ()vt, of AFLIMWIMI Plad(. - sh lia\e 
proposed I scheme for takiny, ('little Accomw, set III)  Il o ,,, I le  

ACCOL1111MI1 G!nciil ( A&F.) %V.viialava. Ammichal 	~-,: 

Shillong and the pioposai is tilidel actl\( ,  (, ()I ) ,,I (I Cral ioll hilt 1"Iptl 

approval Is awalted," flowevel. 111c 	Ilas III(-d jm ,-(,1t 

0. A. N o. 1 1-2/2007 onk,  oil 	appIej j( .~ jIsI()Ij  illitt 	tile Applica,it 

being 1cpairiated to III ,; palellf dcpaltillefil 

and baseless. 

That with regaid to the siatement II)a(le In pilla)-, Iaph 4 P) ol'the 

11I)Iflicalion, the Respondent No.2 	humbly y1l),jilts,  111, 1 1 	1 I, C  

Applicant had admitted that In tile light of I lon'ble 'I Ilbulial 

order 	dated 	21.3,2007 	Ow, 	Applicani 	I)a(l 

representation dated 3.5.2007 to the Diwom of' Accounts 

Treasillies, Goo, of' Arunachal 	Pradesh 	Im 	his al) ,.mpti o n 
C) 
ivisional Accountant and prayed not to repatriate 	to his paiciA 

department. 

9. That with regard to the statement made Ili pat (t,uraph 4 20 of' t he 

application, 	tile 	Respondent 	NO2 	h,milik, 	01,11 	o 1 e 

Rcspuiident 	No 	21 	hai not initiated 	;mv 	mo ~ o , 	to 	iepatitati,, 	t;ie 
A; 

Applicant to his parent depamnent ImmedMick , 	Ihe Applic'Int 

has Mcd tile lm-;ent O.A 	belme tit(- I loiChh. 	Viihmvil only 'm 

apprelienSlon tivit he Vi being wpal i lated lo lw~ p;ii ciii dcpm I nit ,  i it 

10, I'llat 	%vi I I I 	rega I (I 	to 	t I le 	statel I will 	I Im de 	111 	P;1 I I I I I ' l a 1) 11 	'! 	2. 1 	of,  I I IC 

A ppl i ca I lon, the Respondent 	N1  (). 2 	1 it I It 1 1) 1 ~. , 	It 1 1) 1111 (s I I tit I 	I I ic ( ii) 

of' 	Amnachal 	Pradesh 	Ili 	Janualv 	20)() 	(VIde 	Ils 	let:c' 

No.DMTKY/15/99 dated 	12 1 200() ( 	Apiwndix 	VI) mI`6iw,--d 

Respondent No 	2 that tile tak- e over (if' the c-i(fire of' Olvisional 

Accotintant was under active consiok.-I'll loll 	I lieleallcr- Ow Y:tic 

Govemment did 	not 	Initiate any 	I'Lullwi 	mov(- to take ovi-i 	it( 

cadue 	Aher mole than two 	~wms, thc 	mimw,smilcl 	(Fillaw e) 

6ovt 	4 Arunachal 	Vr;tdcsli 	ld ,-~ 	his 	r ~ o. 	DA 	I iy/ I 



dated 	11 ).-2 002 	(Appendix-Vii) 	IC(JLIC'~R-d 	thl'; 	(dfiCC 	111:11 	tile 

Divisional ACCOLUIMMS who weic appointed 	()it (1(-pukithm hasis 

mav 	be 	allowed 	to 	Continue 	w, 	Eillemem , 	Divisional 

Accountants for I lie time be, jig 	Is j , w o, I.~ I llj ~ 	 I! ,  ( ~ lllcllt 

Moic 	than 	tlom 	Year ,, 	had 	clap ,,t , d 	;md 	ow  

(iovc-111111c.111 	has 	Imt 	111111aled 	ally 	1111111cl 	14) 	tak , ,~ 

cadre. In July 2005 the Govemnient of Amnachd 	forwlidc(l ~ t 

scheme 	For taking 	ove.r Ill( , 	c;jolle 	(& I)I v ls l() , I;l l 	~\ ( ~ f  (millallt% 	hoill 	111f ,  

administrative control of tlw~ Respondent No 	-'~ 	The 	1,ild 	wIj 

forwarded to die Comptroller and 	Auditor General of India for 	.I 

decision. 	'Ille. 	Colliptrolk-i 	and 	Amlitor 	(;eneml 	(If 	Iljdlj 	II I 	t il l,, 

prepared a modified scheme based on the State Govt 's proposal The 

modified scherne as prepared by the C&AG of India was forwarded to 

the State (jovt. 	vide 	letter No. 	DA 	Cell/ 1- 112000-2.00 1/1500  dated 

25/11/2005 for acceptance / comments. The St a t e  ()0Vt 	WiIS rclillilde(I 

fr  oin time to time for its  response to the -,client( ,  to wim , 1 1  011 dlte lepi ,  

is awaiting. 

Letter No. DAMM15/99 (1, 1te(I 12111)(H)o (Appciidi\ 	VI) 

Letter No. DA[FRY/I 5/99 dated 11 3.2,002 (Appendix-V 11) 

That with i cl ,,ard to 	the 4atement Illade 11) palam ~ lph 	1 2 1 	(d 	lic 

appl i cation, 	the 	Resp(midents 	I)llllll)ly 	, t ll ) lll l l 	11 1;l t 	I 	y 	v(, 

corruliwilit , ; i(i offer 

x,  

G  -otiiids of rehefts) w ith legil provisions 

12. That 	with 	regard 	to 	the 	q(Iternent 	lnmk ~ in 	pill(wrapil 

5,1,5.2,5.-1,5,4,5.5,5.0,5 7,5,9 	ol* tile 	applic;111(m, It)(. 	Re ~,,polldcllf 

No 2 	humblv 	stibi l ut s 	that 	the 	Applic"Int 

del)(ItIltiol) 10 tile cadre ()II'Divisional 	Accouniant'; f'ol 	I I" , m)d o i 

7  

fie F 



entral Atli mt ,  I% tMOV6 TFi b u cl 

JUN 

Ou three NTM- s (111axiflnum) 	The Recruitment 	R111cs 161 .  1)[Visional 

ACCOLIntants do not provide fim -  such absorpilmi. Besides, so me  

1 ,61111;11111(- ~ 	ale 	1() 	1w 	4)hw1V(.d 	101 	w1wdo-t 	4d , 	Ow 	4 	1(11'. 	1! 

Divisional 	Accountant 	trom 	flie 	Admlmslian%t~ 	Cmilml 	of I!K, 

Respondcia No 	2 to the state (iovemnictit o v 

.1lowever, 	the 	drail 	scheme 	Im 	lakim 	()%(.I 	the 	(- ;1d1(" 	1 ,  

Divisional 	Accountant 	hy 	11)(- 	Amn;,ch:d 	Pl.~ , d(- , 111 	1!111! 	11 

framed by the C '&A(.; 	of" 
	
India 	has 	been 	10rkYa,(ie ( j 	to 	ii j , 

(iovernment. 	of' Arunachal 	Pradesh 	k)r 	acceptance. 	Aftei 	thc 

piocess ol'taking over ol'the cmIle b y  the  sl ;l t ( . (1()Vt 	umuq I wd 

is 	completed, 	the 	KCCILlitment 	Rtile 	im 	the 	l)1v1111()11;11 

ACCOUntants would be framed by the Sjaje~ ( , ov( ~ j - jjjjjcjj t itself' 

FUrther, 	it 	may 	stated 	that 	thele 	1~; 	no 	plopo"al 	I) 

repatriate 	the 	Applicant 	to 	his 	parent 	depatiment 	1rijjjj e( j' ~ j j ( .j v  I 

The present O.A. has been filed bY the Applic;mt oidy on appi -cherisi 

iat he 	is 	being 	repatriated 	to 	his 	parent 	cadre 	i.e, 	th e 	G (jvt 	of 

X 
Arunachal 	Pradesh, 	which 	is 	false 	and 	mislezidin g 	tite 	fj ()jj  j)1 e  

Tribunal. 

13, 	That with regard to t1w s(atenicni. made in pat m , i aplr~ 0 and 7. 	of 

the application, 	the R(:spoj)(l( , jj j-~ 	1 11111) 1.) l y 	111;11 1111-V 1),jV, 	i10 

comment'; to Offel 

That with regard to the statement inade 14 	 in Immmaphs 8 and 9 	of 

the 	application, 	the 	Respond( , nt 	No 	2 	~ Jjj)jj, W, 	that 	flo 

action 	has 	been 	taken 	to 	repalriate 	flic 	Applivant 	t o 	j jj ,~ 	p;jj , j)[  

department-. 

In 	view of the fact and circunistances, 	nw il t to ), le( i 	1 1 )ove , 

Respondents most respectfidly and humbly pray that flic pw ,;ent 	,ppI, (-,j t jOj , 

flicd be dismissed with costs in  i'lvoill 0 t flic Respondciw ~ 



Tji.,  IT, T .~~r;-,- I 	f ~ -411 	-~r " 	~ -. 	, ~ ; . ; 
f ra 3 	ri  

8 

1, Shri J.P. Rajak, Sr. Deputy Accountant 

' 

General (Adnin), Office of tile 

Accountant General (A&E) , Meghalaya, Arunachal Pradesli and Mizoram 
Shillong do hereby solemnly declare that the statements made above in the 

written statement are true to my knowledge, belief and Information and I sig, 11 

the verification on ~ 5-  rk  day of September 2007 at Shillong. 

~ 4,~ 

S r . /),I .,f ~ 	 7 -," ", 

I "(", ' j( , ~ - 

'A 

ts 
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COUNCiL- FOR THE INDIAN SCHOOL GERTInCt E EXAMINAI 10t 
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REGISTRATION CARD - ICSE 2009 	
D 

THE FOLLOWING CANDIDATE HAS BEEN 
PROVISIONALLY REGISTER[ 

P R I YAM PAU L- :7-L- - .-.— 	1 	717-77 

	

r  .7 	
NLRALA 	-/T I Ml /015/09 	

1 1 
0~),,08/1993 	I R  . 

A PAUL 

7t.W.A011) KUMAR PAUL 

–T ,  (jt ~6UIAN ,5 

	

N QLE 	It 

OF 	y Cj ~OSS ~;CHOOLJNGAI ~ I Al.A I 0L SCHOrX 

SUBJECTS OFFERED 
GRO UPI 

2. 
ENGLISH 

-joRY CIVICS & GF- 	ly HIS 
ENVIRONMENTAL EDUCATION 

GROUP 11 	--------- 

2, S C 
MATHFf,,lATICS 	

S I I-- N C F- 
GROUP III 

COMPUTER APPLICATIONS 

(See InstNction ,  01) ~he 

iv~ 


